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The prayers in this application filed under 

Section 19 of the Administrative Tribunals Act are 

that the records leading to Annexure—A and B oders 

issued by the respondent informing the applicants 

i t  4 and 5 that their representati-onsfor appointment 
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may be called for -and that 
are being considered L the respondent may be. directed 

to fill up the vacancies of Supporting Staff and Casual 

Iiazdoors which arose subsequent to Annexure—A and B 

by appointing the petitioners. 

2. 	The facts of the case can be shortly stated thus. 

The applicants were working under the respondent as 

Casual Mazdoors for various periods%uhen their services 

èere terminated in 1985, applicants 2 and 3 filed 

OA K-135/88 and the first petitioner filed OP K-18B/88 

before this Tribunal for a direction to the respondent 

to consider them also for appointment in the existing 

vacancies. The applications were allowed by this 

Tribunal. The other app1icnts filed representations 

for appointment in the vacancies of Iiazdoors. The 

respondent has in Annexure—A and B letters informed 

the applicants 1, 4 and 5 that their case for appoint-

ment was being considered. But since the respondent 

has not so far appointed the applicants, they have 

filed this application for a direction to the respon- 

dent to appoint them. It is averred in the application 

that after passing Annexure-1\ and B orders six vacancies 

of Supporting Staff and Casual Plazdoor have arisen on 

account of retirement of six persons and that the 

respondent is without implementing the order of this 

Tribunal in QA K-185/88 and OA K-188/88,getting the 

work done on contract basis. 

a i a 3 / 
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The respondent has in the reply statement 

contended that on the basis of the representations 

made by the applicants they have been considered 

for selection to the post of 10 climbers and 2 milchmen, 

that only one among them, the 5th applicant being 

found suitable i-is. been appointed Eth five others 

sponsored by the Employment Exchange who also were 

as 
found suitable for appointment hd;thatLthere Oasno 

the 
willing suitable hands for appointment tbremaining 

seven vacancies 	the vacancies were filled.by  transfer 

Qi seven supporting staff from CPCRI Research Certre 

who ,'had requested for traasferto Kasargod and " 

were willing to work as climbers. It is also conteiided 

that all the applicants were considered for the post 

of Mazdoors and climbers t: various stages and that 

the direction contained in the orders of this Tribunal 

to consider the applicants also for appointment subject 

to their age, seniority,stjitability,r etc. in accordance 

with rule has been fully complied with. According to 

the respondent the applicants are not entitled to any 

r 
relief. 

We have heard the arguments of the le?rned 

counsel on either side and have also gone through 

the documents produced. In Annexure-C order of this 

Tribunal in OA K-185/88 dated 2.5.1988, the respondent 

was directed to consider the claim of the applicant 
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for appointment as casual mazdoor incase he submits 

representation on that behalf wIthin one month of 

the receipt of the oider. . Representations submitted 

by the applicant pursuant to the order were disposed 

of. This fact is not disputed. Annexure—A and B are 

the orders on the representations informing the appli-

cants that their cases For appointment would be 

considered. In the reply statement the respondent 

has stated that for 12 vacancies, 10 of climbers and 

2 of milchmen, thOse applicants who are willing along 

with other candidates sponsored by the Employment 

Exchange were considered and that onlythe fifth 

applicant was selected being found suitable while 

others were not found suitable. The post of tlilchmen 

and climbers, according to the respondent would be 

filled up only by 'persons who are willing and able 

to perform the duties and, as among the petitioners, 

5th applicant, U.S.Pakeera alone was found suitable 

others could not be selected. The applicants were 

considered by the respondent for appointment but the 

respondent did not find the petitioners other than 

5th petitioner suitable for appointment. It is not 

just and proper for this Tribunal to direct the 

respondent to appoint the other applicants as Tree 

Climbers or Milchmen for which post they were found 

. . . 5/- 
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unsuitable by the respondent. In these circumstances 

we do not Lind that there is any legitimate grievance 

for the applicants to be redressed. 

5. 	In the result the application fails and the 

same is dismissed without costs. 

(A. v.HARIOMSAN) 	 (N. \J.KRISHNAN) 
JUDICIAL MEMBER 	 AOMINISTRATIVE IIENBER 

5.1.1990 


